
HIGH COURT OT JAMMU AND KASHMIR A'I'SIUNAGAR

REIIIINDER - I
To

The Principal District & Sessions Judgc,

-U,llO."l:n.. 
jarn T.r/Reasi/Rajou rilBa ranr u Ia/Ku tga m/Dud gc m/

shopian/Kathua. Kargil, Leh. Sambo & Udampur.

/ Sts. Daled. l0-07-2018.

Subt- Implemertation ofresolution adopaed in the ChiefJustice
Conf ercncet 20 16 (S!!!t!j!!EgLS9!!b!1 ).

Sir.
Kindly refer to this Regisrry's Letter No. 12396/Sts. dated

03-07-2018 on the subjecl citcd abovc, that the rcquisile inlornlalion is still
awaited from your side despire lapse ofstipulated period.

ln this connection, you are once again requested to provide the said

information to this Re8istry on !1-07-2018 posiflvely through return by E-

mail/Tele-fax No. 0194-2506639, so that we mav able to transmit the

same to the concerned quarter as desired.

The matter may be treated as UE!Lg!g9L!.
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. -.rtf:1'z. r a t /srs. Dared: 10-07.2108.
H copy to = l*tt rgs trrc fo, ,ploading the s".-" on tl," lligh Court website.


